
IN THE CENTRAL ADMIN ISIBATIVE ThII3UNAL : FffDERABJD BENCH 

AT HID ERAAD 

0,A.No.188/94 	 Date of Orders 18.2.1994 

BEThEEN: 

P.S.Kandhawa 	 .. Applicant. 

A N D 

The Union of India, rep, by 	 P 
its Secretary, Defence Ministry 
South Block, New Delhi. 

The Scientific ?dvor, Ministry 
-of Defence and Director General3 
of Research and Development, 
South lock, New Delhi. 

The Director, Defence Electronic 
Research LaboratoEies, Chandrayana- 
ütta, Hyderabad. 	 .. Respondents. 

Q 

Counsel for the Applicant 	 •. Mr. K.Anantha Rao 

Counsel for the Respondents 	•. Mr.N oVJ\)  
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HON'BLE Mr.V.NEELJ'DRI Rho ; 

HON '811 	 MEMBER (ADMN.) 
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To 

The secretary, Defence Ministry, 	 • -. 
Union of India, South block, New Delhi, 

The Scientific Advisor, Ministry of Defence 
and arector ueneral of Research and Development, 

-- South Block, New Delhi. 	•. 	. 

The Director, Defence Electronic Research Laboratories, 
Changrayaraagutta, Hyderabad. 

One copto. t2r.J(.Anaritha Rao,•,•Advocate, CAT.Hyd. 

One copy to r. N.y 

One copy to Library, CAT.Hyd. 

One spare copy.  
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O.A.No.188/94. 	. 	 Date: 18.2.1994. 

.HJuDGMET 

I as per Hon'ble Mr. Justice V.Neeladri Rao vice-Chairman X 

Th appliqanis working, as Senior Administrative 

Otficet Gtade-IT n.tht 	°Hy6erabad. By ord--ri  dated 
S 	 S 	 - 

27.1.1994, the applicant was transferred to Pune. He made a 

representation dt. 7.2.1994 to R-2 requesting h- fOr 

retention on the ground that his wife is working)Teacher at 

Hyderabad in the State Government School, he) is having two 

daughters and LjJ has no sons and hence his presence is 

required in Hyderabad. He further stated in the said repre-

sentation that in case the transfer is inevitable he may be 

transferred to Delhi where his parents are living. It is 

stated that the said representation is not yet disposed of. 

It is also stated that no one is posted in the p1aceof the 

applicant in D.L.R.L., Hyderabad. 

In the circumstances, it is just and proper to pass 

the following' order:- 

The applicant should be allowed to continue in 

Hyderabad till his representation dt. 7.2.1994 

is disposed of. of-course, he will continue to. 

work in Hyderabad if R-2 is going to cancel the 

order dt. 27.1.1994. 

The O.A. is ordered accordingly at the admission 

stage. No costs. 

A.B. Gorii ) 	 ( V.Neeladri Rao 
Member(Adñi.) 	. 	. 	 Vice-chairman 

a 	 Dated 18th Feb,,.1994. 
Dictated in the open court. 
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COMRARED BY 

CHECKED Y 	 APPROVED BY 

IN THE CENT AL RLA INISTBATIVE TRI BU1L 

.3EJCH AT HYDERABAD 

THE EON' EEL 	417ETICE V.NEELADRI PAO 

VICE .-CHA1 RMAN 

AND 

THE HON' TEE 1RA.ELGORTHI :MEMBER(A) 

THE LON'BLE INR.T CHANDRASEJY7R PEDDY 
I'IEAEER ( JUDL) 

THE EON' ALL MR. R RAN.ARA3Ai; ; MEMBER 
(AD). 

Dated; \- rl994. 	
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M.A./R.A/C.A. No.. 
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Admted and Interim Directions 
issue 

Allow d 

Disposed of with directions, 
.4-.-  

Dismi sed. 

Dismi sed as withdraw'n.. 

L#ismssed For jefault. 

Re rted/Erdered 

No order as to:sts \ 
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